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IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of notification no. 01/XVIII-2-2024,
dated January 24, 2024 :

No. 01/XVIII1-2-2024
Dated Lucknow. January 24, 2024

WHEREAS, the use of Aadhaar as an identity document for delivery of scrvices or benefits or
subsidies simplifies the Government delivery processes, brings in transparency and efficiency, and cnables
beneficiaries to get their entitlements directly in a convenient and seamless manner by obviating the need
to produce multiple documents to prove one's identity;

AND, WHEREAS, the Department of Micro; Small, Medium Enterprises and Exports Promotion
(hercinafter referred to as the "Department”), is administering the “Mukhyamantri Sukshm Udyami
Durghatna Beema Yojna" (hercinafter referred to as the "Scheme") to provide financial support of
maximum Rs, 5 lakh at the time of accidental case of Micro Entreprencur, which is being implemented
through the Directorate of Industries and Enterprise Promotion (hereinafter referred to as the
“Implementing Agency"); .

AND, WHEREAS, under the aforesaid Scheme, a financial support of Rs. 5 lakh in case of
accidental death, permanent disability and in case of partial permanent disability financial support is given
according to the disability percentage on disability certificate issued by Chief Medical Officer (hereinafter
referred to as the "benefit") is given to the Micro Category Entreprencurs aged above 18 to 60 years
(hereinafter referred to as the "beneficiaries"), by the Implementing Agency as per the extant Scheme
guidelines:

AND, WHEREAS, the aforesaid Scheme involves recurring expenditurc incurred from the
Consolidated Fund of Uttar Pradesh;

NOW, THEREFORE, in pursuance of section 7 of the Aadhaar (Targeted Deliverv ¢f Financias
and Other Subsidies, Benefits and Services) Act, 2016 (Act no. 18 of 2016) (hereinafter referred to as the
"said Act"}, the Government of Uttar Pradesh hereby notifies the following namcly:- '

1. (1) An individual eligible for receiving the benefits under the Scheme shall hereby be required
to fumnish proof of possessien of the Aadhaar number or undergo Aadhaar authentication,

(2) Any individual desirous of availing benefits under the Scheme, who does not possess the
Aadhaar number or has not yet enrolled for Aadhaar, shall be required to make application for Aadhaar
enrollment before registering for the Scheme provided that he is entitled to obtain Aadhaar as per
section 3 of the said Act, and such individuals shall visit any Aadhaar enrollment centre [list available at
the Unique Identification Authority of India (UIDAI) website www.uidai.gov.in] to get srrolled for
Aadhaar.

(3) As per regulation 12 of the Aadhaar (Enrollment and Update} Regulations, 2016, the
Department through its Implementing Agency, is required to offer Aadhaar enrollment facilities for the
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